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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 67 of 2022. 

 
 Md. Sikandar Ali 
 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. G. Borah. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 21.03.2022.        
  The learned counsel for the bail petitioner is present. 

 By this order it is proposed to dispose of the bail petition filed for 

the accused Md. Hasen Ali, Md. Piaru Hussain and Md. Samil Haque, u/s-439 of 

Cr.P.C in connection with Crime Investigation Range, Biswanath Wildlife Division, 

Offence No. CIR/01 of 2022, dated 24-02-2022, u/s-9, 27 and 52 of Wild Life 

(Protection) Act. 

 I already heard the learned counsel for the parties on 17-03-2022 and 

perused the case diary. 

 The case against the accused persons namely Md. Hasen Ali, Md. Piaru 

Hussain and Md. Samil Haque in brief is that on 24-02-2022, at about 1.30 P.M, 

when a joint patrolling was conducted by Gaitapu Anti-Poaching camp & 

Hawkfloat Anti-Poaching camp of Eastern Range, Gamiri, accused persons were 

found illegally trespassing the core area of Kaziranga National Park and Tiger 

Reserve and hence they were apprehended. Thereafter the Range Forest Officer, 

Crime Investigation Range, Biswanath Wild Life Division, filed a complaint against 

the accused persons and thereafter they were arrested and forwarded to the 

court on 25-02-2022 and thus since then they have been in judicial custody. 

 It is submitted on behalf of the accused persons that they are totally 

innocent and that when they went in search of their lost buffalos, the forest 

personnel apprehended them. 
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 Now, on perusal of the case diary, it appears that the investigating officer 

has made a note to the effect that during investigation, it is found that the 

accused persons went to the Kaziranga National Park, illegally without any 

intimation to the authority and that the accused went there in search of their 

missing cattle. 

 From the materials available in the case diary, it appears that the 

investigation is almost over.  

In view of the aforesaid materials collected during the investigation, I am 

of the considered opinion that the further detention of the accused persons is not 

necessary.  

Therefore, the accused persons namely Md. Hasen Ali, Md. Piaru Hussain 

and Md. Samil Haque are allowed to go on bail of Rs. 15,000/- each with a 

suitable surety of like amount to the satisfaction of the learned Elaka Magistrate. 

     Send back the C/D.  

 


